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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

— RA!M.A /OA./ T.A./ 	L1 :' 	1981- 71 
 

\ 	 Applicant (s). 

Adv. for the 
Petitioner (s), 

Versus 

t ( 	 Respondent (s). 

Adv. for tha 
Respondent (s). 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 
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J 	 Applicant (s). 

Adv. for the 
Petitioner (s). 

Versus 

________Respondent (s). 

Adv. for tha 
Respondent (s). 
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Call on 3 / /1092. 

( C. Shatt 	(N.y. Krjshnan) 
Member (J) 	 Vice Chairman 

*AS. 



O.A. 435/89 
------- .]-- --.- 	- -- - ---- .- - 	- -. -: __ 

FFICERpORT 	ORDER 

18.10.93 	 This matter is disposed of by common 

judgment in Q.A. 422/89 & Ors. 

T(14Tht1ar} 	 (R.C. B1att) 
Member (A) 	 Member (J) 
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